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CP 5172003 1in
CA 3165/2001
New Delhi this the 13th day of May, 2003

Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri S.K.Agrawal, Member (A)

sheo Narayan Singh,

5/0 5hri Ram Nagina Singh,
R/G D-11/239, Vinay Marvg,
Chankyapuri, New Dalhi~110021

1. Shri C.5.Rag,
5acretary,
Department of Renvenus,
Ministry of Finance,
Govt.of Indgia, North Block
Hew Delni-116G02

2, Shri M.K.Zutshi,
Chairman,
central Board of Excise and Customs,
Department of Revsnus,
Ministry of Finance, Govt.of India,
Morth Block, New Delhi-110007

3. Sh.&siddhartha Kak,
C.v.0. and Director Gensiral of
vigilanmce, Customs and Cental
EXCciss, Central Revenus Building,
i,F.Estate, New Delhi.

(By Advocate 5hri R.N,3ingh, lsarnsd
counsel thiough proxy counsel Shri
R.V.Sinha )

U R D ER (ORAL)

(Hon’ble Smt.Lakshmi swaminathan, Vice Chairman (J)

a31/2003, Trniiz CF has been filed in respect of Tribunasl’s
order dated 23.7.2007 in OA 3166/2001. By the previous




Tind no good grounds to continue with CP §1/2G03 as it cannot

andents have acted in a manner which can
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be termed as wilful or contumacious discbedisnce of the

ier dated 23.7.2007. In this view of the mattsr,

CP 51/2003 is dismis=sed, Noticezs issusd to the allegsed
cantemners are discharged. File is consigned to the record
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( S.K.Agrawal ) (Smt.;akshmi Swaminathan )
Member (A) Vice Chairman (J)
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